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Act No. XXVEEI of 1949

{PASSED BY THE Dowminion LDGLSLA'LURL)

«

(Recewed the assent of the Governor-General on the 22nd - Apri, 1949)
An Act to amend the Cgal Mines’ ‘Labour Welfare Fund JAct, 1947

HEREAS it is expedient to amend the Coal Mines Labour Welfars Tund
Act, 1947 (XXXII of 1947), for the purpose hereipaiter nppearing;

It is hereby enacted’ as follows : —

1, Short title.—This. Act may be called the (Joal ‘Mines Labour Welfare
© Fund (Amendment). Act, 1949:

2. Amendment oif section 6, Act XXXIT of 1947. —ZFor sub-section - (1) of
. gechion 6 of the Coal Mines Laboux Welfare Fund Act, 1947, the fol lowmg sub-
* gection shall be substibuted, namely:— )

‘(1) The Central Government shall, by n-o‘ciﬁua’mon in the official

Gaae’ote constitute a. Coal Mmes Laboul HOU&IDO Board for the. followmg
purposes, namely :— , -

(a) ‘to prepare and carry. oub, subject to the previous approval of

_ the Central Government, sch&mes financed from the housing account
.of the Fund for the provision of suitable housing accommodatlon for

labour employed in the coal mining industry;

@) to prepare plans and estimates for, and coustruct or carry out,

- such works of erection, mainfenance and repair financed from the

general welfare account of the Fund as the Central Government may,
by -general or spegial order, spemfy, and ,

{e) to carry out_any- other functions assigned to the T-Iousmg Board

by or under this Act.”
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